CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

cp NO. 154/2000 \0
OA NO. 276/97 .
New Delhi, this the 3rd day of August, 2000

HON'BLE MR. JUSTICE V.RAJAGOPALA REDDY, VICE CHAIRMAN (J)
HON'BLE MR. GOVINDAN S. TAMPI, MEMBER (A)

In the matter of:

1. sh. Mahavir singh,
Deputy supdt., Grade-1.
R/o Qr. No. 669, (01d No.6), '
— Type IV, New Residence complex,
.2 central Jail, Tihar,
New Delhi.
(BY advocate: sh. P.L.Mimorth)

VS.

1. My . Baidwan, .
The Home gecretary,
Ggovt. of India,
North BlockK,

New De1h1—110001.

2. sh. Omesh sehgal,
The chief gecretary;
govt. of N.C.T. of pelhi,
5, Sham Nath Marg,
pelhi. .

3. sh. Ajay AggarwaT,
The A.D.G. cum I.G. (Prisons),
pPrisons Head Quarters,
central Jail, Tihar,
New Delhi.
(By advocate: Sh. Rajinder.Pandita)

ORDER (ORAL)
By Hon'ble sh. V.Rajagopa]a Reddy, Vice Chaijrman (J)

Heard the counsel for the petﬂtioner and the

respondents.

2. It 1is suprising to see that the orders bassed in 1997
giving the simple direction to convene a review DPC to give
the penefit of promotion to the petitioner w.e.f. 1990 Wwas
totally jgnored by the requnden;s. in spite of the ordeg

against which the cp arises was passed in November 1999, the
— .

eec
respondents seek to exp ainh the delay. The order 18 yet to be
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implemented. This inaction of the respondents show al
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disobedience of the order of the Court. But for the fact hewe

the petitioner was found himself not vigi1ant) We may £zt be
abigTLto take any action against the respondents 1in the
contempt eroceedings. As it is s;ated that the proceedings
have a1readyk issued to convene review DPCv we close the CP
directing the reépondents to convene the review DPC at the

earliest fo omotion to the post of Deputy Superintendent

Grade-I. The is, accordingly, closed.
A _

( V.RAJAGOPALA REDDY )
Vice Chairman (J)




